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'CENTRAL ADMINISTRATIVE TRIBUNAL |
' KOLKATA BENCH |

0.A 350/1223/2018 Date of Order: 14.08. 2018

f

Coram: Hon'’ble Ms. BldlSha Banerjee, Judicial Member i

!
Hon’ble Dr. (Ms.) Nandita Chatterjee, Administrative Member i

|
wife of Dr. Chayan Bhattacharya aged
about 41 years, by occupation - service, residing at Flat No.

C/1/8, Saltee Spacio, IMall Road, Kolkata-700080. !‘

Santa Chattopadhyay,

i

-Applicant

-Versus- :
L
Mini[stry‘ of
l{1 .

1
I

1. Union of Indla service through the Secretary,
Defence, New Delh1 110004

s | :
2. The Dlrector General of Ordnance Factory & f
Cha1rman/Secreta“rys““Ordna*nce Factory, Board 10A, S.K Bose i

Road, Kolkata 4700001 oo | )
!

3. TheB llrect@r‘@fw’ IS Ervice; @ Ordnance Factory Board 10A,

S. K Bose Roa@ KO,_ ,@__OOOI

4. The General*'Manager Gun ‘and Shel Factory,

Cos ipore,
Kolkata- 700002

--Respondents.

For the Applicant(s):  Mr. A. C*hakraborty, Counsel _ *
For The Respondent(s): Mr. B. B Chatterjee, Counsel

ORDER(ORAL)

Per: Dr. Nandita Chatterjee, Member (A):

Ld. counsel for the applicant is present. Ld. counsel for the respondents :‘
files his memo of appearance and submits that he is yet to receive a copy éf the

original application. Ld. counsel for the applicant is directed to furnish a‘copy

of the original application to 1d. counsel for the respondents.

2. The instant original application has been filed seeking the following r;el.ief:

a) Order of transfer bearing Case No. 652/MO-TRF/ESTT dated
10.08.2018 issued by the respondent authorities is not tenable m the

eye of law and as such the same may be quashed.
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b) An order do issue directing the respondents not to give any._ further
effect to the Order of transfer bearing Case No. 652/MO-TRF-ESTT
dated 10.08.2018 issued by the respondent authorities an‘d allow
the applicant to continue with her service at her present place of
posting at Cossipore.” |

3. | Ld. counsel for the applicant submits that the applicant has submitted a

repreéentation on 10.08.2018, (Annexure A-3 to the O.A), to the Respondent

No. 2, who 1s the Secretary, Ordnance Factory Board, Kolkata, but t‘_k.le said

representation has not yet been disposed of till date and that the purpose of

the applicant would be served if a direction is issued to dispose of the same

within a specific time frame.

4. Accordingly, without enterlng 1nto the merits of the case, we hereby
\ \ B

direct the Respondent no. 2‘ who is.the Secretary, Ordnance Factory Board,

Kolkata, to examine t_he c_on,gen:gs of the- representation dated 10.08. 2018

(A‘nnexure A-3 to th.e"";O‘A), g'gr"l*d‘%c?‘wdlg‘f)“o’se@f'the same with a reasoned and
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rules and regulatlonsmf the Respondents thhm a perlod of 2 weeks frorn the
=S - _*«!V” SR s !

date of rcce1pt of a copy of thls\order ' '

S. Till the represen%g\tlo.xg\l\s »di;}sppéed of,- the appliﬂ,cﬂafnt may not be retlieve‘d

from her present place of posti»ng.

6. The applicant is at liberty to communicate the order to the Respondent

authorities.

7. With this, the O.A is disposed of. No costs.

(Nandita Chafterjee) (Bidisha Bénerjee)
Member (A) Member (J)
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